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BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI
ORIGINAL APPLICATION NO. 841/2024

IN THE MATTER OF:
ANUPAM VERMA
APPLICANT(S)
VERSUS
STATE OF UP
RESPONDENT(S)
INDEX
S.NO PARTICULARS PAGE
NO.

1. | COMPLIANCE REPORT IN ACCORDANCE WITH THE
DIRECTIONS PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI, | 1-3
DATED 14.10.2024, IN OA NO. 841/2024 TITLED
ANUPAM VERMA VS. STATE OF UTTAR PRADESH &
OTHERS. ALONG WITH AFFIDAVIT

2. [THE COMPREHENSIVE INSPECTION REPORT
PREPARED BY THE JOINT COMMITTEE, DETAILING | 4.1¢
ALL OBSERVATIONS AND INCLUDING ON-SITE
PHOTOGRAPHS  ( ANNEXURE - 1)
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BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI
ORIGINAL APPLICATION NO. 841/2024

IN THE MATTER OF:
ANUPAM VERMA
APPLICANT(S)
VERSUS
STATE OF UP
RESPONDENT(S)

MOST RESPECTFULLY SHOWETH:

1. It is humbly submitted that this compliance report is filed in accordance
with the directions passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi, dated 14.10.2024, in OA No. 841/2024 titled
Anupam Verma vs. State of Uttar Pradesh & Others.

2. That 1n accordance with the Hon’ble Tribunal’s order, a Joint Committee
was constituted to investigate and assess the environmental compliance of
Amarun Foods Pvt. Ltd. (Slaughter House) located on Agasand Road,
Kursi, District Barabanki. The committee members conducted an on-site
inspection on 25.10.2024, in line with the instructions of the Hon’ble
Tribunal.

3. That the previously constituted committee re-inspected the unit M/s Fair
Exports (India) Pvt. Ltd. (old name-M/s Amarun Foods Pvt. Ltd.), Agasan
Road, Kursi, Barabanki on 25/10/2024, Mr. Maroon Mirajuddin
(Operation Manager) was present as the unit representative at the time of
inspection.

4. That the unit M/s Fair Exports (India) Pvt. Ltd. (old name-M/s Amarun
Foods Pvt. Ltd.), Agasan Road, Kursi, Barabanki produces 80 MT/day
frozen meat by slaughtering 750 buffaloes / buffaloes and 750 sheep / goats
daily in the slaughterhouse and the detailed inspection report of the unit
conducted by the previously constituted committee dated 19/09/2024.

5. Further, regarding compliance of the conditions of the order dated
14/10/2024 passed by the Hon'ble National Green Tribunal, New Delhi and
the consent dated 20/12/2019 issued by the Uttar Pradesh Pollution Control
Board, Lucknow, a letter was sent to the referenced unit by the Regional
Office, Uttar Pradesh Pollution Control Board, Lucknow dated
18/10/2024, the reply to which has been sent by the unit to the Regional
Office of the State Board, Lucknow on 22/10/2024. According to the reply,
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the total land area of the unit is 104,697.0 square meters, in comparison to
which the unit has developed a green belt in an area of 41,762.9 square
meters. Which 1s 39.88 percent of the total area.

. That the joint committee constituted a field verification of the green belt
area of the referenced unit. The green belt has been developed with trees,
plants, green parks, which is more than 33 percent of the total area.

. That the comprehensive inspection report prepared by the Joint
Committee, detailing all observations and including on-site photographs,
as well as collected documentation, is annexed with this affidavit for the
Hon’ble Tribunal’s review and further action.

THROUGH
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PRIYANKA SWAMI

ADVOCATE

COUNSEL FOR THE STATE OF U.P.

F- 13, GROUND FLOOR, JANGPURA EXTENSION,
NEW DELHI- 110014
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% BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 841/2024

IN THE MATTER OF:

Anupam Verma %

... APPLICANT

VERSUS

\
\"\,\S)tate of UP Respendent

. i
; ‘\Q‘ﬁﬁ‘“ AFFIDAVIT g

Q “‘ I. Shri Satyendra Kumar S/O - Shri Radha Raman Jha posted as -District Magistrate, Barabanki, Date of

... RESPONDENTS

Birth 30.04.1987

1. That I am posted as stated above and well conversant with the facts of the present case and as

such competent to swear this aﬁdavit before this Tribunal.
2. That the accompanying affidavit has been drafted by our counsel upon my instructions.

3. That the contents of the accompanying affidavit are true and correct and the knowledge has been

derived from official records and nothing material has been concealed therefrom.

DEPONENT
VERIFICATION
Verified on solemn affirmation at Barabanki on this 2 & day of & 2024, that the contents of the

foregoing affidavit are true and correct to the best of my knowledge and no part of it is false and nothing

material has been concealed therefrom.

DEPONENT
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AR R T 1. Joint Committee Report, on an affidavit sworn by respondent 2 has been filed in Tribunal
today, which shows that substantially proponent is complying with consent and other conditions but there
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*.....1. Joint Committee Report, on an affidavit sworn by respondent 2 has been filed in Tribunal
today, which shows that substantially proponent is complying with consent and other conditions
but there is no specific report on the question, whether greenbelt has been maintained or
plantation as stipulated in consent has been done. In this regard, specific report shall be submitted
within 10 days. '
2. List for further consideration on 07.11.2024......"
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ission of Specific Report on Greenbatlt Maintenance Compliance
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Uttar Pradesh Pollution Control Board, | aiaaneis &

Lucknow

Date: 21-10-24
Respected Sir/Madam,

-

. Total Land Area: 104,697.0 sq. meters
. Total Built-Up Area: 28,928.17 sq. meters

. mimm 41, mssq‘mwmch constitutes 39.88% of the total

. Total Road Area: 15,430.71 8q. meters
. Total Open Area: 18,575.22 sq. meters

xmmm been Mmss Wmamm W;ﬁaﬁ enwﬁngw&gm pimm:mn

Corporate Office 2071 Site W, Industrial Arasp, Sat , Ghaziabed ~ 301 010, Uttar Pradesh
]ﬁ Tel: 91 130 672400 f#ﬁL Fax: %?3 23& 433&5@& FIEaar
Factory: &3’.‘%3‘ 9,11 Kursh- Age 5 evled '
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Fair Exponts (Indis} Pvt Ltd
Lucknow (UP)

mex&m Site W, industrial Ares, Sahibabast, Ghaviabad -~ 201 010, Uttar Pradesh
Tol: 91- 120 4672400 /801, Fax +91- 120 - 4374545, 2771405
Factory: 131046.7,9,11 Kursi- sz Road, Kursh, Mm FEE307, Uttar Pradesh
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- Project FAIR EXPORTS (INDIA) PVT. L"f{}m 1BOB2004

{GREEN BELT PLAN)
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ERASIC PLANNERS & DERICNERS;
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